
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ; HYDERABAD BENCH 

AT HYDERABAD 

Dt.o± pii2fl_;_7l7 

M. Madhava Reddy 
	 Applicanto 

Vs. 

The Sub-Divi. Officer, 
Tegommun icatiOns._____________ 

The Telecom Distt. Engineer, 
Municipal Complex, 
M8habubnagar-500 050. 

A. The General Manager,Telecom, 
Hyderabad Area, C.T.O.Compound, 
Sec'had-SOO 003. 

4. The Chairman, Telecom Corirission, 
(representing Uionof India), 
New Delhi-lb 001. Respondents 

Counsel for the applicant 	; Mr.C.Suryanarayana 

Counsel forthe respondents Mr. N.R.Devaraj,Sr.GSc. 

CORAN: 

THE 	'BLE SEal R • RANGARAJAN MEMBER (ADMN.) 

THE HON'BLE SHRI B.S. JAI PARAMESHWAR I'€MBER (junL.) 

Y 



-2- 

ORDER 

ORAL ORDER (PER 	'BLE SHRI R • RANGARAJAN MEMBER (ADMN.) 

Heard Mr.C.Suryanarayana, learned counsel for the 

applicant and Nr.N.R.Devaraj, learned counsel for the respondents. 

- 	 --14rnn1- in this OA was initially engaged as 
Casual Labour we.f., 1-8-88. He was  issued with a  notice tor 

termination vide memo No.E-47/92-93/2 dated 29/09/92(Annexure-I). 

It is stated that he was discharged from service thereafter. It 

is further stated for the applicant that he has been re-engaged. 

This CA is filed praying for a direction to the 

respondents to bring him On  the Itam 	r Rqll and include his 

name in the seniority list of casual 7dbtAaers and to grant him 

temporary status and regularisation in:  aadordanc:ith,.:Aae, 
- 	 - 	 - -r- 	-i--t-----__ 

- 	After certain delê}ation, the learned s SfseLr 

submitted that the appliceint had already been brought on the Meéeex 

Roll s informed to him by his client. He further submitted that 

his name will be included in the seniority list of Casual L.obAterS 

in accordance with rules. It is further submitted by the sttig 

counsel that the case of the applicant for granting him temporary 

statUS and regularisation thereafter will be considered in  his 

turn as per rules. 

S. 	In view of the above submission of the learned standing 

counsel, no further direction is censidered necessary in this OA. 

Noting the above submission of the respondents, 'the OA is disposed 

of. No costs. 

spr 

The _7h_Jnafyj 997. 
(Dictated in the OpenCourt) 

(R. RANGARAJAN) 
MEMBER(ADMN.) 

ct.ectt Pi- i L) 
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